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INTSTRY OF $OOD AND :acit-._:cum:uraa_
(Department. of Psg::iéﬁa{'tﬁre)
NOTIPICATION
me ﬂalhi, *bha 23rd Juhs, 1962

iy eiwseljaf the pawe:s

(580 1960}, nm '
EW __,é', i:he admu ‘1:1’&*’ fig). 13e T premﬂu&l‘y gublishec},
as rzsqui::e.d by the sald ﬁuehiqn, ﬁl\]'l.&.lyh-

Mmm; lr?EI.E%R“ BUARD im@ﬁtﬂmrlﬁu}
wa.m.ﬂ 1982,

- :g. short titler These mlas may bﬁa ,
callad the Animal Welfaye Bosrd iA&niniglratiml
R’ﬁl&«&; 1‘.-‘16

2o Dafinitiopsu In those rules,
miass tha context otharvise requirves, -

'-'_(a} "yoth means i:ha Prevention of
- : s Cruelty to Apdm: s Aok, 1960
- ; 159 o 1960) ¢

{b) "Board" means. the Animal Yleltsra
Board ‘established nunﬁar Secman 47

(¢} "Chalrman® means the C‘haiman
of the Board nominated under Subh-
seetion (3) of section 8 v

| (@) "member” iﬁeah-s" & mepber of the Board; and

e “Segratary” moshs the Srsamtm:y* to the
= L. & Board appointed Wnder subwsection (1)
of Sac:ticm T
""aaqn rtn.rs of the Bodrd.. The
af nhrs Board shall be at New Delhi
m: at anch ther place as the Ceatral Government |
ma’sﬁ after cahauit‘;atim with the Board siirmf;‘.




* dean, l?ica-chaim e Central m"vrnmﬂ.ut
shall e ingte one. of the members of the Board to be
an- and: amth - mehber of {he Doard to be: its
vica-chairm&m " :

(2} The: Viqe-\dmimaﬁ shall exesclee such povers
And ‘perform suﬂh funcbions az the: Shairman may, with
“the -previous approval. of the t::ent.ral Governmant,
.dnl.ag&m to him” from tim tn t.ﬁm"

4, -Casual vacancs,es;«- (1) any casusl vacancy
aciring in the offipe 6f A manher shall ba £illed
in the manner provided in-one or the other of the
clauzes of sub section{l) of section 5 according to the
capacity in which such pw‘mn had Found a plone in the
Board as a mumbar.

(2) & menber 3ppmntm to '£111 a casunl vacancy
shall hold of¥lee a0 long ag the membor whous placce
he £ills would have been entitled to hold.pffice if the
vagancy had not wcured. :

% 55 Resmgna{:ien. ~ (1) A member, other than the

L ﬂhaimm, may by a letter addressed to th‘, Climirman,

msign his rnemb&rshi.p.

{2) The Chairmian may resign his mam&aﬂxahip by
a Jettor addressed to the Secretary to the Government
of India, Mindstry mi Food: and Agrmuli:urf, (oo tiartmont
~of. Agriculture)

; (3 & resiinaticn shail take cffect from the daste
©f ibs. acceptange or on, the expiry of thirty deve from
!:‘ﬁfa date ‘of mszgnatwn, whichever is earlicr.

B R&mwai fmm the Board, - (1} The coentral

vaammam may ‘remove from office: any member of the Baarﬁ
Wha,

(&) sbsents J‘sim#c-slf from threg consacutive
 mbetings of the Boapd without the léave
of tHe Roard; or - -
. (b} has been adivdged an i:msgi‘*-fénh ory

{o} hae been mnvir;md of an offence involving
moral turpi!:ﬂae' or

{@) has beoome physically or mentally incapable
of acting as such member.

B S - e A w-m“—.—n_u-- - —“nw.mh.-m e i o . S

X Inm by Frevontion of Cruclty to Animals (Amendment)
' Az:t, 1982 (26 of 1982) &.5{3)
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{2) to. pErson sball bf: emoved froa aﬂh»—u
a5 a menler. except after being given an f:p;:or'tunity
of showing cause aga,mat such rammml.

o B l}isposal of buginess:« U.J; ¢ 11” questions
which thy'Board is roquires tr congdaer shall'he -
ﬁﬁﬂﬁiﬂém@ wither st its mmmg or by ¢ cixm:.lati Qn
of papers, as thrs: Chairman inay dﬁ:uf}t i LA

ar_.

. {2} w‘hm a cpzwtmn is m.:‘.m:ﬁﬁ by efnbui ':..'on
parpara,. any meémoer may request that the quastion
he ¢omgidered at a meoking of the Hoard and theysupon
tha Qha;mm m:w «dimcl; that .U:. o be so consldired,

" Provided - i:hm: if three or wore fMGwyers make
such a reguest, the Chaixsrman shall dirsct that ’H; be
50 considered. _

By L%m;mgs ﬁf the Board.-(1) The Eﬁa‘?ﬂ shell
meet not less than twice a yaar or more pften 3 the
Chairman thinks :Lt; necessary for tmusartian of 3.t5
busincms, _

4

(2} Tha mectings shall m:ﬂmar;ily b hr.lc; at. the
I:eaadq¢arters ﬁzf the Board but the Chaiman ma 1 iﬁ

other than the heaﬂquarmrs 03: tne B@ L&,

' 9. Annual ganeral meetingi= (1) of the mectings
of the Board held snnusily, one shall By the Annual
Gansral Meeting., :

. w(2) At one of its Giénegal Mooting to be held
\&ﬁm&tm in August or Septonber each ear, tie Socretary
shiall submit the annual report and tne yesrly acoounts
of the Board for the working of tha. Pﬁeﬂ“‘ﬂiﬂﬂ Zinandial
year and the budgﬁt for the next £inancial yeaw ioy t;!u.

approyal of the Board.

“10. Spucial meetirgere {1) ‘The Chervmun shall
convenne a special meeting of the Board on the writton
rogquigition of not Jess than eigﬁt meibers of the Board.

(@) Aoy reguisition made by the menbers of the
Board shall specify the object ‘of the meeting proposed
to be called and shall b lsf: ab the aﬁﬁmsaﬁ of thig
S&cmtw or pasmﬁ o ‘his aadmsm

= o v i Cra la -dn e e

mamitutrad by mmaa, Wa}fa*‘a ﬂaard
(Mamistratienl JBmerdment Rules, 1981.
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{3). Upan such. mquisition, the Chairman
shall give notice of & méeting to be hold within
thirty da}ra after the roceipt of such requigition.

11. Form of notice of méstingsi- Every notice
calling a.meéting of the Board shall state the date,
tire and place at which such meeting will b held
and shail bd md upon pyory member of the "Board
: : : ~glear days bnfarn' e day appointed
rother than THE Aand neral Mesting '
'r:iad of nef;iazﬂ g&}}gll be not less

for ';the meeting,
vin whmh gage t E’:
- . e

13. Quordn for maatingst* Eighz merbers of the Board,
including substitutes deputed under sube-section (2)
of section 5 ah.all f»:nrm 3 qmmm a:r- ayery mecting of

- the Rogrd.

Provided that at' any meeting in which less than
cight mombera are present, the Chairman may adjourn
the meeting to a date not less than fourteen doys
Iater and. inform the members present and notify other
members that he proposes to disposc of the business
at the adjourned meeting drrespective of the quorum

" -and it shall thercupon bt lawful to dispcss of tha

busingss at such adjourned meeting irrcspostive of the
mimber of members attending,

13. Procgdure at meetings.-*‘{l) it tee Gm&i Etitan
iz not presopt ab any meeting of the Board, the

" Vige.Chairman shall be the Chairman of the meeting.

In £He absénce of the Chairman and tihe Vicw-Chalrman
from any maeting of the Board, the members ghall

© .choose one among thsmsalves to be the Chmm:mn of the

mésrting:

it __:.!-.

(2) In case the difference of opinjor amongst &
the members at the mesting of t:m:_ Board, e opdn iﬁn

Lof {:hta majority shall prevails

{3) Bach membdr shall have onc vote and if
there shall be. equality of wotes en any gquestion
ko be decided at s megting of the foard, tho Chairman
:r.:f the mgeting shall hawm & ﬂasting vote.

-~ {4} N&: bmineas whick 1z mek on the agunia.
shall be vonsidered at any meeting: without Lire e
pamissim -;:f the Ché:trmarx. ) g - 3

-

) “
X et ..--»«-h--l e s 0 . S e o, A WO 28T el P e U, i s
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*Inserted by i&nmal Welfare Board {Admmm ration)

Amendment . Rules:, 19153. .



Qeamﬁ cm u¢_¢_-._,1§nt af his sﬁ‘wic’:ﬁs as uc;n .

(2} A mémbor of th{. Board who 1s yiot
official shall be cntitled to deaw In e qm "L pf nny
journey performed for the purpdse of atyenalfiga
mecting of thy Bourd or of a comuittoe oF slieciomelt tov
thersof or any other asﬁmiat.&on or socifty to which
he is appointed or nominated as a mprwmtative of the
Board or any otheér journey in connegtion with the work
of the Boafd ﬁatformad unaer the dlrection of tm _
. Chaiman--» ' , Vo , v
(a) whfem he ig ams A Meorkicr OF Pard iamunt, )
travelling. amﬁ ‘daj 1y allowance et rates
' : e to a Government gervant of the
 fipst -gmdﬁ :mrvingf- wider the Contral
. , Gowsrnmeats

(8] where he is a Member of Parlistente- -

(1} travelling or comveydnce allowince w
mcaup Ay éxpenditm incurred by hin
in performing such journey at & rate not
exceeding the allowance admissible to a
Hember of Parliament appointed-io-d committes
© gekt Up by the Central Government.

(4 ﬁad.ly allowanct at g rate not. umwﬁim
B \,,h o which a Morler of ?arliament

ub Erav 'i:_r;g ami daily allawaﬁﬁe in '
aqﬁdrﬁ;mgt:. with tha -'trweilling allowance rules applimblw- o

(4) whc.n. ‘@ person who 48 not . o*ﬁmial BE g »
member is asked by alrman -of ‘the ‘Board ‘to perform
‘dny journe ‘purpose of attending & weeting of the
Board or of @ mmitt:e_, or sub-committed thareof or any
other Journey in connogtion with the work «f ‘the Bogrd
he shall in respect of .-_-auch Journey be-entdelud to the
. payment of travelling or conveyance allowatce or:dally
all&wance; &t tha ratus apsaifiud i suberaly (2).

]




ﬁp’rf".-;ntwr. purpose

G bl

A6 bhe Boarcd #m appodnt Exequtive

Comtittee. and to cowopt persens therein.- (1) o
the administration, of iva sffairs and for carrying
nut bes Eunetions, the Bosrd. may by resolution,
" appoint &n,Exscutive Committee consisting of such
nmﬂaax: of merbers ag it may think £it to appoint

ko, and may by regulations made in this bshalf
ﬁafina Ehhir ﬁuncﬁiaﬂa and dublosg.

{2} ‘The Board may co-opt s person reprcsenting
tho ﬁi&istr;r bf Firence to the Government of India,
45 a member of the Executive Committes and such person
chall be entitled to attend the meeting of tho Committec
and to take part in its diww‘s;ﬁns, I:sm shull not have
the right o vote"p

- (dwv) for rule 16, the :Eollowinq rule’ shall be
sn&bahitﬁtea, namelys=

A" 16, Powers of the Board tc appoint. uthar

| Gta'fuﬁ:!.tw::s and _gub-committecs and t0 co-opt pergong

tharain.- (1) In addition to the Executive Committee
referred to in rule 15; the Board may by resolotion
constitute such other Committec or Comnibtess from

. amongst ite members for the administration of its
affairs ‘and f’er caryying out its’ funati«m

(2) The Board may co=opt such ‘peraone to the
Conmittees or gubscommittees appointed under sub-rule
(1) ‘as it congiders necessary and suitable, and may
permit theom to attend tho wéatitign of such nommiftees
or’ sizb-cmmitmaa.

{31 A purson coeopted under sub-rule (2)

11 have ‘the right to tuke pert
n; the discusgions. pelevant: to. that purposc, but
a’hnll not Have &he, cight to. wote";

17 Powprs and duties of the chalimin.-
éz} ghe Chairman shall proside at mwt.tnga uwf the
Lhe e B

{2) Tha chairman shall be msgmsi’bl{a for the
proper functioning of the Board and the implumentation
of itg demsioais and the &ischerrg», of its duties under
the scts :

el e e .-,..;“,,p s - o i T s S

o ﬁubstitutec'i hy Animl Wr..lﬁwrs. Bowtd 3Admwiatmtian}
hendment Ril.‘ms, 1963,
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wf
(3} The Chailyman ohallee

(a) Cause important pagors and matiers
to be presented to the BQ‘@;@' a8

. ®arly as practicabley |
{b) i SUe diz:tions &8 to the maﬁhwﬂ

- - OF carrying out the Gecisions of the

(¢} cousy to bo matntuinud g seeourt
. of the receipt and exponditure of tha
‘_ _ ‘Boards and = "

() cause sn annual report of the woridig
- off the Boazd to be prupared which '
atter buing approved at its amwal
General Mee ing shall be submitted : '
ko the Central Govormmont, - _

{¢) The chairman shall exeroisé administiative

contrel ovor -all. employoes of the koard.
f51 ’i‘-hﬁ-_;ﬁh_a.im;axi-*qhaﬁ'}g‘l--éx&r@i&e sl adming.

stratlve and financial powers as are specified

" - coluin 2 of the schédule to these ruies subject
to the limftation: speoified in f;:ﬁi;tmp ¥ Thercof,

8. Powers of the sscretary.. (1) The

Sacretary shall work under the general otatyol

af ‘the: chairman who may- dulegats o bdn falire

' T O any of thafﬁllwﬂ,nqpmers and dueiesie

18;

() convendng of:msstiags of tho Borrs
.un'&i:r‘--t‘h;‘_;; “dlrections of the Chairvan;

(b) drawing up agenda £or each neerine urtsr

and snplying

alrman directions an
e e we eech member OF the Bosrd, alohg .
with the rhotice of the jnestizng; - o

i - e} meintenance of minutes of mestings of the
Boardy
(@) furnishing to the Central Government copies
of all ruports, Ineluvdy anuwai TepCTEs aud
Leturns and necessary dosuncats wguired
under the Act or the gulesy A

(e} proparaticn of the ahnbsl budgut of Hoard.
-n----_w: R ,M,._.,__ .,_‘_4.,, M,.,,.- .I.._.. “m\mm&ﬂn&i..-w -al.lu.—.'f. Ihvf-su:.-:n.n..fvgt - S e
*THaerts d by anim ai Walﬁm Bomrd |: -ﬂdﬁlir‘ ist ration J 4
Amendment. Rules, 1963, B .
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{2) The Chaleman rnay, with the permissior of ‘the.
Board; delegato to thé Sceretary any other :Eunmion
of tho Board or of the Chairmam '

3y The Speratary 511:&13. overcise such administrative
and financial powers as are specifisd in column 2 of
the schedule to thesd rules subject to the Lmit.at;wn
specified in czelumn é whoraof ,

(4) The Sccrctqr:,r ghall kegp 5 record of the
menbers of the Doard: and thelir addrisses,

(5) £ & member changas his gddress, he shell notify
hies new addrioss ta ths secrotary who shall thereupon
enter-his rew addresg in the rechrd. but if the :
wenbor £alls to hOtifY Hie new address, the #Alress on
effi::ial mcord sh-:-'tI i ;ﬁar: all puz:p':as b desmad

19, Pmpamtisan and suhniiasicn of armml }mdget
ostimates.~ (1)} The bBudget estimates of “he Board

for overy: f,inanciai year beginning with the Ist day
of Apiril.and endiz:rg o the 31st day of March ‘blluwing
shiall be pmgamd by the Seeretary.

(2) ‘& copy af the budget estimates so prepared
shall be sent to edch member of the Roarc.

{3) The:Board shall congider and approve the
budygst stimates w;l.th sich changes az it thinks
£it at the mecting fixed for th> conriae*atiﬂn
of the budget estimates,

(4) The hudgat bstimates as approved by the Boaged -

shnll' sibmitted €or the Central Gow raront
‘thair formal approval beéfore thé 21st March

e guch ‘other date as the Ez;ntral Government

may £ix for the purpose.

(5) sibject to such ordurs 25 may be issuad

by the Central Government £iom time. o time, no
expenditure (ghall b fncurréd tntil the budget is
sanctioned by the Contral Governmant sad axpenditure
authorised hy a compatont nut‘}f\mty *n the Board. ’

23. Supplementary st imces .~ :Ei‘f, aurinq amr £insncial
year, - for any reasons; substantial modimrmt idn in the
budget estimates. as, E£inally approved by the Contral
Government i's l.ike.ly ko be involved, ths Loard shall
submit £or e:pprwal £t the Contral Government supple-
mentary estimgton . stch forw ond on such date as the
Contral GEVLrﬁanh may d;ruata

)
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t and withdeawal of ‘moneves,-
@ Doard shall be the State

Conp 2) AL £uids of the Doard shall ba paid , .
irite, Ch Bomrd b e i and shall not be withdrmm -
SXCOpt on chegues signod by the Chairman or zny othor
méber spucifically authorised by the Chaimman for the
PUrposa and countersigned by the Sucretary, |

(3) ‘Choqus books shall remain in the persodal
custody of the Sacretary. !

22. Pormanent advancG.- There shall be éraws from
the bank and kept at the disposal of thae Secretery a
permencnt “advance of p.500/~ to be re-couped as and
whien requicgd, Lo moot the petty cxpenditure of tha
office of the Board, = '

23. Contragts,- (1) The @raft of wVLY Stntzact
Anvolving congideration: exeaeding -r.z.-._;ﬁrﬂcnfg_- shall be
submitted to any logal -adviser appointed by ke Joard
for the purposs ds to dts legality and the COrrLotnogs
Of ite form. Buch ¢ acks shall be exceuted only with
the prior sppro 8. Board: or' of any of +te committaas
or sub-committees competent ‘for the purpose and shall boar
the srdl of the Board. . 3

2) Meither the chalrman mor the sécrctary sor any
member of the Board. shall ‘be personally lisble for sny .
assurance or contract made undor this rule but any
liability ariging undor such agsurance or coptrict shall be

discharged from the mopey at 'the disposal of the Board,

o 24 Adcounts and Audit.-(1) The Soard shall
welntain proper sccounts and other relevant rycords.

- (2) The scécunts of the Board shall be. cudited

- mually by the Comptroller and Auditor Gomesral of Tndis
or by any porgdn appointad by him in €his bihalf and
any expenditure fnourred by him &n conngction with such
audit shall be payable by the Hoard to the Cowptroller
4nd Audivor-General of India, ' '

[Comptroller and Auditor-General of India

0 appointed by hiim audit the accounts of the
ooxe shall have the sume rights, privileges and authority

“in connection with such audit a8 the Comptrolisr shd Auditop-
General of India has in connection.with the sydit of

. Gowarnment accounts afd, in particular, shall have the

Fight tg demand the producticn of books, accqunts,

connected vouchers and cther documents and papers and

Lo inspect the off loes of the Duard,

et Aoty L Gt e e e e e
¥ Inserted by Animal Welfare Board (hdministeition) Amendment
Rules, 1963, B I
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. enter with other

Einancial

=l : R

#(4) The Annﬂal Roport as spproved by the Board -

-and the secounts of the Board, d4s certified by the

Comptroller snd Auditor General of India or any persor
appointed by hinm in this behalf, together with the aucst .
report thereon ghall be forwarded annually to the Cential

‘CGowernment and the CGovernment shall cause th: same to be

1a1ﬁ before aach Hﬁmse :*.sf Parliament.

. §8) The @codunts of maaipﬁa shall include .
s statemon _.;ef all pums recolved by the Board durinc: the
it Whideh shall be ghown under the following

an&mu )

“ (&) money recéived from the Central
-.-Emd Stata Gﬂwrnmentm

(b) other moneys received by the -

(e) interest received from the inve stment
‘of such mongys as af'r}méaida
{6) Total receipts shall ba shown under

each of the heads specified under. sub-rule -(5) and
the epaning halance shall alsc be stated, ‘

(?)%he expramiitn‘m insurred during the
finangial year shall be shewn under the :Emlnwing

eads*-
(2) administiatfon of the Boards
o (h} measures taken in conpection
 with the functions. of the Board

spoeified. in seption 9, wech item
haing aht::rm seyarately:

(e} 'Miﬁéﬁl‘l"aﬁﬁmu'a i

(8) The. ::ldsing balance for the ﬁin anedal
year shall be shown. at the foot of the accounts on

“the axp&n diture -sider

’ galnaﬁvice. The Board shall make'

. W T ik to ohtain lagal advice in .

Tospact of conhmnts b agreements into which it may
parties and othor mattors whore such

advice may bo necessatys
265 Prwidam Fundr- The chrd mEY, with the.

appmvaﬂ. of the Conteal Governmernt, cstabiish and maintain

& eontributory provident fund for the bensfit of its
aawmts othér tham scrvants of the Govirnment whose
sexvices may ‘be lent to the Board and require any of its
;ﬁrgants or any ﬂl-ﬁss '!’.'If im servante to euhscxibe to the

urid,

J

-it Iﬁam:i:e:ﬂ ‘by Anim_"""felﬁam Bt::rm:d (Aﬁmini 5*;.3:3%:3.43:1)
Anendment Rulgﬁ;._ﬁﬁia
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perstns {cther ther mesbeozs and
coplayess) reguifad fa travel
in the interest of the Soesrd.

v

of the perstn Lut not

-excecding afbunts sdmissikla
_undsr the Supplomentory .
‘Fuizz of the Bpoverrmmont of

l.muwnhu.mt

e ;
wu. :
: = SeerEtEry
: I A i F
2. (=} aaﬁﬂmnxw ﬂwﬁﬁnmwﬁ ﬂﬁw.n.h.. uaaﬂm in the mnumﬂ af mv\ i Uﬂwum uE hE mnnwn o
{for azy specified pericdl. ‘the maxipum of shich oo 3 n.qﬁ 1.u.xm..|.nﬁ =F
oot eacesd RSO0/ A VO dﬁnnﬂ coiz not sweoer
. RS 575/~
w& To make sppbdintments to . >,
uﬁﬁﬁﬁuma poste- Doa Do. i
2, fa) Teo- aﬂ.xuam?n grant of lesave- - Do ‘ De.
{6} To aﬂﬁ. ofFiciating . =
- errengementss 3c= R
{2} To senetion sanual inerements , B A
_..&mmﬂ u....aaﬂawﬁﬁmw Buls 25, Wik Hﬂ&v ﬁuﬂwnw Huﬁu {mmn& _
tho incricent hIs mot
. 4 m%ﬁummw Tesn wishhalds.
3. HO m_ugnﬂm.mw = Hﬂm_uumﬁ. oy =Ry obher . o
_POrsUn Lo procesd on” WOtk conractad ..m_t.u...m. ﬁﬁnﬂmﬁ. 43
mﬂn the Roard to =ny ‘part nx.na Indiz. 3
§. o grast Travelling Rilowances. to e According 5 the stotus
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S Zo suthoiiss amlaysed of the sosra s B :
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upplomentary -Rules oF ths CGovarnmink : Py e el
ol s SR
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-~ Allowance  'Bills, Bills of Secretsry . Allcwsticg bills: AF
Pl - : "ﬁ.._.._—... WﬂW»mH .Wuﬂﬁmmﬂmm..
Bie aerl T
T. TS sanobion advences for th= ™
purchasa of cenveyanes in Sacrotaie
2ccerdance with thz Rulss made meTeLary
by thes Govermment of Indig.
8. To grant conesssioss ia parsons ..».
Procszding t5 pasteur !
Insituts for amtirsbic Lrestmeat ] DS Tas
in sccordance with the Rules meds = B
By Sovernment of Indl=, * :




= =33- <
V _. .‘i...LW ——— T e e i gt SR s g h»f iy .A:.!,.r — —— R v e i nraW”rl S L v SR N P s
- B. To Instituks of wahamw wronmomwumu Full powers. : == - i
- a2gainaet empliayeSe : e v
To ginetisn premeture Posts la the scals of ’
Mu;n.mwwh&mr pay the maximum of which ﬁﬂmuwwww%w#wwmwmmwﬂm
- doss rot excesd’ f5. 500/~ ; of which do=s nos
: o ‘exeesd BeSTS /-
1l. To Zoncticn Travelling allgwspce. e ' . Pell powers. m
T2 o .mmnnﬂmwﬂ ﬂmﬁ
) SOCEDR ATIEE. Em Uﬁ?oﬂmﬂu.ﬁ
f=1-1v3 um.u;o_na.\..& uﬂ any = wmg B.250/7— In ==y
af foe and to sanckion the individuzl Zase. : . individual nmmmi !
undertaking of work for . i
whizh' a0 Tmonorsriim or foo . b 0 i
ig =azoticned, _
.u.mm ..HO saneeion Sxpenditore of - b B G S wees hwﬁﬁﬂ.ﬂ.‘. =
i geedl aaepes T ﬂa.ﬂﬂﬂ.umuq e BRGTTT edl (eT MMm”w S .r_ W%ﬁﬂ%ﬁﬁ“ﬁ. G- Ewwh'?w.mvﬂw-.
ix,ﬂnﬁﬁmv ‘ mﬁtp\ gﬂmu\r L. 1-».:5,8! ﬂ”.ﬂuﬂm.\\i& = 3
$5:5. 000 /= gmuﬁaf DOCr—
- - 2 {11} ‘Contingent sxpde.
_ BECFS 1,000/ Puii.
; zaﬁlwwwn.uha =3, Ooex\....
H‘ul H«Ip_ ﬁ&ﬁm Q.hﬁ. M m..-. 1 = - :
: mmw HHM:». dﬂ“ﬂ & . , mas hﬁ.mﬁ%ﬁ.@ﬁ\w&
stdrs: or of public money. . : "

T e s —

mESted bq “Tiaal %wumﬁﬁﬁmﬂ@ RES Enetion sk Peiis, 1953.



http://�aj.--ftf--tr.rt

Cov=rrmment scrvents in sarvics
after the age Qm. 55 &nd not
‘beyond the agse of ma.

{£) To ﬂmnmrp a» class IV

. s5rvant in the servigs of the
Bcard aftar the age of 60
and not ‘meyond the umaw &f 65,

cgsa of staff drawing

pay in time scale
the paximum of which

‘is ovar m«575/- and

Aoas not sxceed Ri.900/-

" ]
i i
..l I N —_— - 3 ul.ll.]cl - T .!..pﬂu!llal.!.u.lll e £ .r.l..l.lr.l.!t
n...w, 10%s of revenue, uuﬂlddo.vapo . ;
dgang and ﬂﬁ(ﬂﬂﬂﬂhn ; ; - Whu&co.ﬂ_ﬁ. *
{c) Deficiencies and ﬂm@gﬂpﬂﬁ»on
s in the valua of stores inaluded
in the gstock and éﬂmﬁﬂ sccounts. = BA i, 00D/~
55 Te sanction madicpl attandance fee For the Szoretary. Full f6r ~ther
and eost of medicines for the k) pPoWaT S gtafE;
szrvants of the Hoard, @ubject .
1% the rules mada by ths Boasrd. F
if- 15 mﬁ@ogﬂ antharised u.rmpnuw =
. ﬂﬂﬂmﬂﬂluwm on Eaﬁ panel. - Pull powers.
1%, To. .mmﬁ.wm.mm a mawnm.a gu ta -y Gt
h Ta 3 mihisterial mn_ﬂﬁ.u,ﬁ.w. s s Full povers.
0. (2} 76 regain non-ministerisl Full pewers in the Full powsss.

iz th= gess

of- staff
drawing pay in
the ‘scalss, tha

‘mmximum of which

mﬁmm nah mﬂrmma
35.57 m\i

BPull powsrs.


http://'Pi.tt.-B

g

ey
S

-

-

' Toretain ministsrial Board's sezvant

in ssrvice after the age of 55 and mot

- beyoné the age of 60.

| Powar to ﬁhmﬁﬁ_ﬂww\wnnnﬁwoﬁu “of

mﬂn&&mh sale By suction or
“othirwisa fin the interest of

the Board, Of ungarvicsable
‘storas or perishabls articles.

Power to Impose all ths panalities.

Power tH meke smell momthly payments
s elass IV sexvants for dusting offices,
. for doiny cyclostyling work, &te., in "

Zaateion tc their owd duties.

Full power in the case

of the staff sppointed
Sy Chairman. The staff

| concerncd shall Beve thé

right to appesl to the
Soard from any Orders

passed agadnst them in

Full powers dn the cess OF
staff rawing pey in ths
scalcs the maxirnm of which
does not excssd &.500/- and
provided exiensicns ars
limited to onz year st = Ltims.

Pull powars

Fall peowarsz.

Full powar in the case ©f
the staff appointed by
concernad shall have ths

. right of spoeal to the

passed against them din
exercise of this powers

Full powers, provided
the payment in esch
casa does nok excead

g



http://H-.lT

feest ot =
= .-...Hm_
i - f 5 -
= ) s = = = i o S ...". . cEs oAl - i s ~ 0 = - SR
|- 3= = H 52 ....u . : 3 —_ = - o N T ) .W.F s o u i - g 3, - - &

kSRR E R S ST

-24. Sanctioning sdditional funds for
+ l.dggﬂw m.nmﬂu. n,ﬂwmr - - Ty G k¥

=

Tpto 8.5,0007/- whenr the cost
of the approired ‘scheme !
excesds B3.50, 0004~ and 2.2508/~
wrznt the cogt of the sghame 17
550,000/~ or less, providad
in. all cases that he additional
At is not inctasistent with the

Fuli power td reéstpropriste

LS 2]

Full peowerl to-

25. Ro-apprcpriation of funds. = . :
. o i : funds £rom ons primary unlk ‘resppropriate

; : te gnother provided thah ths funds- From one
s s % : total sanciicped cost of saca -~ ... -~ segondary wmir
& o s schens is oot sxceacsd Theiohy.. . to another within

. unis subsjsct o the o
total =sanctlioned _
cost of the scheme'
veinn oot axcesded,

R TR

26. Dassitg bills for payment 96 - . _ -.
grsnt-imiaid £éx schemea already ; -

~ S=mcklioned by cempeteont sukhozitys P, . SR
27. Attasting :mtries In Cash Haok.. Y rull powers. :
. ”,.. ?ﬁ_w..n_wv&nwr

28. Chacklid monzhly cashibalarce . - T e L

Full. powers.

kY



3 3 z . 3 - &
23. wfammnusu muﬁﬂ.ﬁu in nmﬂﬁ.um
. BOOXSa *rw EH Muguﬂ.m
20, Te mmsﬁﬁyﬁﬂ an acvance to the , 1) Amour: sxeseding thres | Amoun= oot :
sirvayhs of the Board out of memths pay of the exceasing whree
= Contribut Q.«.U.. Provident Fend. subscribers. wonths! psy of
2 the mmbsorirer.

{ii) Befors the expiry
of 12 moaths zfter the
: £inal Hrﬁmﬁnmﬂ. of all
= ) = : Dravions advance
) together with the
intesost theroon.

.w._..w... Mmahmmpnb of Dis-allowance ' Pl
By audiE and writing off w....&w Powex s,
Over payments mads Lo the . pae vnuwmmw nww Mﬂrﬁ -
- ) : : " 5 =
; 49 of General .n.fu.u..._.u“.nu.r

servantes of ths Soard.
) Rules, Val,I.

328 CGrant of ovrezrtimes muntmwnmu

. to .m.—nw.muw e Fall Hﬂuﬁﬂ.ml

¥

X.3.. mnnxﬁmaﬂ. ww. Beco

IS T T Ty



